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Tripicra Act No. 4 of 1976 
THETRIPURA TOWN AND COUNTRY PLANNINGACT, 1975 

An 
Act 

to provide fut.l)latttlirrg 1l1e developnretzt mxf trse of 1.1rro1 arid utbn~l lutld 
ill the Stare of Trjp~it-a nr~dfur Iliilrrers cotlrtecred rlzetnewitli. 

Be it enacted by [he Legislative Assembly of Tripura in the Twenry- 
sixth Yex  of the Rcpublic of India as follows - 

CHAPTER I 

PRELIMINARY 

1. (1)  This Act may be called the Tripura Town and Country 
Planning Act, 1975. 

Shorl tillc, 
exlent and 

(2) 11 cxrends to the whole of Tripura. commence- 
mcnt. 

(3) it shall come into force on such date as the Slate Gover~nent 
may, by notification in  the Official Gazettc appoint, and different dates may 
be appointed for different areas. 

2. In this Act, unless the context otherwise requires- 

(1) "agricullure" includes horticulture ,farming , growing of crops, Dcfinifions. 
fruits, vegetabIes, flowers, grass, fodder, trees or any kind of cultivation of 
soil. breeding and keeping of livestock, including cattIe, horses, donkeys, 
mules, pigs, iish, pouItry and bees, the usc of land which is ancillary to the 
farming of land or any other agricultural purposes, but shall not include the 
use of any land attached to a building for the pulposes of a garden lo be used 
along with such bui lding ; and "agriculturul" shal l  be construed 
accordingly ; 

(2) "amenities" includes roads and slreets, open spaces, parks, 
recreational grounds, play-grounds, warer and electric supply, street 
lighting, sewerage, drainage, public works and olher ulilities services and 
conveniences; 

(3) "area of bad lay-out or obsolete devclopment" means an area 
consisting of land which is badly laid out or of obsolete development, 



togcther with other land contiguous or adjacent thereto, which is  defined by 
a development plan as an area of bad layout or obsolcrc dcvelop~nent ; 

(4) " Board" means the Tripura Town and Country Plannin~ Bo;lrd 
constituted under this Act ; 

(5) "building operations" inciudes- 

(a) erection or re-erection of a building, or any port of i~ ; 

b roofing, re-roofing of any  part of a building or open spacc ; 

(c) any matcrial alreration or an enlargement of any building ; 

(d) any such alterittion of a building as is likely co affect an 

alteration of its drainage or sanitary arrangement, or 

materiirlly ailect its security ; 

(e) the construcrion of a door opening on any street or Iand not 

belonging to the owner ; 

( 6 )  "commerce" means carrying on any rrade, business or proles- 
sion, sale or exchange of  goods of any type wharsocver, and includes thc 
running of, wilh a view to making profit, hospitals, nursing homes, infirma- 
rics, educarional institutions, and also includes hotels, reslaurants, boarding 
houses nut a~tached ro any educational institution, sarais ; and "commercinl" 
shall be consrrued accordingly ; 

(7) "commercial usc" includes the use of any land or building or part 
thereof for purposes of commerce as defined or for storage oPgoods, or ils an 
ofice, whether artached to industry or otherwise ; 

(8) "court" mcans a principal civil court of original jurisdicrion, and 
includes any other civiI court empowered by rhe Srate Government to 
perfornl the func~ions of the court under this Act within the pecuniary i ~ n d  
local l in~irs  of its jurisdiction ; 

(9) "development", with its grammatical variation means the 
canvying out of building, engineering, mining or oher operarions in, on, over 
or under land or the making of any material change, in any building or land, 
or in thc use of any building or land and includes sub-division of any land ; 



( 10) "developmenl plan" means outline developmenr plan 01. compre- 
hensive developmeni plan prepared under this Act ; 

( I  1)  "engineering operations" include the fornlilt ion of laying out of 
means of access to a road or the laying out of means of water supply ; 

( I  2) "industry" includes the carrying o f  any manufacturing process as 63 uf 1948. 
defined in the Factol-ics Act, 1948 ; and "industrial" shnll bc constriled 
according1 y ; 

( 1  3) "industrial usc" includes the use of any land or building or par1 
thereof for purposes of industry as defined : 

(14) "land" includes benefits to arise out of land arid things attachcd 
to the earth or permanen~ly fastened to anything a~rached to the earth ; 

( 15) "local authority" means a municipal Corporation or Committee, 
or board or district board or other authority legally entitled to, or enlrusled by 
the Government with the control or managment of a municipal or local fund 
or which is permitted by the Govcrnrnent to cxcrcisc rhc powcrs of a local 
authority, and includes a town improvcmcnt trust ; and a local authority is a 
"local aulhority concerned" i f  any land within its 1ac;il limits falls in the area 
of a plan prepared or to be prepared under this Act ; 

( 16) "local newspaper" means any newspaper publisl~ed or circulated within 
thc local planning area ; 

(a) ntennnt; 

(b) an owner in occupation of, or otherwise using his land ; 

(c) arentfreelenan~uTanyIibnd; 

(d) ;I licensee in occupntion of any land ; and 

(e) any person whoisliabletopaytotheownerdi~magcsfor 

[he use and occupation of any land ; 

(18) "owner" includes a mortgagee in possession, a person who for 
[he time being is receiving or is cnti tlcd tcl t-eceive,or has reccivcd, the rent 01. 
premium for any land whether on his own account or on account of or on b 



ehalf or for the benefit of, any other person or as an agent, trustee guardian, 
or rcceiver for any other person or For any religious or charitable institution, 
or who would so receive the rent or premium or be entitled to receive the rent 
or premium if the ];and were lel to tenant ; and includes the Head of a 
Government department, General Manager of a Railway, the Sccrctary or 
other principal Officer of a local authority, statutory authority or company, in 
respect of properties under their respective control ; 

(19) "planning area" means any area declared to be a Iocal planning 
area under this Act ; 

(30) "planning authority" means any local planning authority 
constitutcd undcr this Act ; 

(21) "prescribed" means prescribed by rules or regulations made 
under this Act ; 

(22) "public place" means any place or building which is open to the 
usc and enjoyment of the public, w h e t h e r  it is actualIy used or enjoyed by t h e  
public or not, and whether the cntry is regulated by any charge or not 

(23) "re-allocation of population" means, in relarion to an area of bad 
layout or obsolete development or a slum area, the making available, in that 
area or elsewhere, of accommodation,for residential purposes or for carrying 
on business or other activilies, together with amenities, to persons living or 
carrying on business or other activities, in [he said area who have to be so 
accommodated so that the said area may be properly planned ; 

(24) "regulalion" means a regulation made under this Act by the 
planning authority and includes zoning and other regulations madc as a part 
of ;I development plan ; 

(25) "residence" incIudes the use for human habitation of any land or 
building or part thereof including gardens,ground, garages, stables and 
our-houses, if any, appertaining to such building and "residential" shall be 
construed accordingly ; 

(26) "rules" means rules made under th i s  Act by the State  
Government ; and 



(27) "slum area" means any predominiintly residential arca where the 
dwellings which by rcason oP dilapidalion, aver-crowding, Fdulty arrange- 
men1 of design, lack of ventilation, light or sanitary facilities or any 
combinalion of these [actors, arc dclrimcntal to safcty, health or morals and 
which is defined by a development plan as zl slum area. 

(28) Words and expressions not defined in lhis Act have the samc Ucngal Act. 

meaning as in lhe Bengal Municipal Act, 1932, as extended io Tripuri. 1s or 1932. 

TRIPURA TOWN AND COUNTRY PLANNING BOARD 

3. ( I )  As soon as may be, after the commencement of this Acr the State Conslilution 
Government shall, by norifica~ion in the Official Gazette, constitute and of Tripura 

Town and 
appoint for the purpose of  carrying out the runclions assigned to it undcr this Co,,n,ry 
Act, a Board to be callcd the Tripura Town and Country Planning Board. Planning 

Botlrd. 

(2) The Boi~rd shiill consis-t of a Chairman and not less than four, and 
not more than iourleen other membcrs appointcd by rhc State Government, 
of which at least one shall be a member of the Legislative Assembly ; and the 
State Govcrnment may, if it lhinks f i t ,  appoint one of the n~ernbers as 
Vice-Chair~nan of thc Board. 

(3) As soon as rnay be, after the commencement of this Act, the 
Slate Govel-nment shall, by notification in the Official Gazette, appoinl, for 
the purpose of carrying out the functions assigncd to it under this Act, a lown 
and country planner, to be called thc Chief Town Planner, to the State 
Govemmenr. 

(4) The Chief Town Planner tu [he Shle Government shill1 bc 
ex-officio Mcmbcr-Secretary LO the Board. 

4. (1) Subject to the provisions of this Act, and the rules framed Funclions 
thereunder, thc functions of the Board shall be to guide, direc~ and assist thc and powers 

planning authoritics. to advise [he Srare Government in matters relating to IhC 

the planning, dcvelopinent and use of rural and urban land in the State of 
Tripurn, iind to perform such other funcrions as the State Government may, 
from time to tinle. assign ro thc Board. 



(2) In  particular and wirhout prejudice to the generality of thc 
foregoing provisions, the Board may, and shall, if required by the State 
Government - 

(a) prepare and supervise the master plan ; 

(b) give general supervision and guidancc for the implcnienra- 

tion of the projects ; 

(c) direct the preparation of development plans by local 

planning authorities ; 

(d) undertake, assist and encourage the collection, maintenance 

and publication of statistics, b u l l c ~ i ~ ) ~  imd monographs on 

planning and its methodology ; 

(e) prepare and furnish reports relating to the working of 

[his Act ; 

(f) undertake, assist and advise on the co-ordination in the 

planning and imple~nentation of physical developmen1 

programmes ; 

(g) perform any other function which is supplcmenti~l, 

incidental or consequential to any of the functions 

aforesaid or which may be prescribed. 

(3) The Board may exercise a11 such powers as may be necessary or 
expedient for the purpose of carrying out its functions under this Act. 

Tcrm ofofice 5. (1) the term of office and conditions of service of the chairman atid 
andconditions other  mcmbers of rhc Board shall be such as may be prescribed by rulcs ; :lnd 
urservicc thcy shall bc cnt itlcd to rcceive such salaries or allowances or both as may be 
chairman and 
members of Fixcd by the State Government. 
Ibe Board. 

(2 )  The State Government may i f  i t  thinks fit, terminate thc 
appointment of chairman or any members of the Board at any Lime. 

(3) The chairman or any mcniber may resign his membership of the 
Board by giving notice in writing to the State Government, hc shall cease to 
be a member of the Board. 



(4) Any vacancy, so created, shall be filled by Iresh appointment by 
the State Govel-ninent. 

6. ( I )  T h e  Board shall meet at such times and places and shall subject Meelings u l  

to thc provisions of sub-sections (2) and (3). observe [he procedure as rnay 'he 

be prescribed in regard LO the transactio~l of irs business at such meeting. 

(2) The chairman or in his absence the vice chairman, if any, or in 
thc abscncc of thc chairman and of the vicc-chairman, any member chosen 
by the members from amongst themselves, shall pineside at a meeting o i  [he 
Board. 

(3) All questions, at a meeting of the BO;II-d, shall be decided by a 
majority of the votes of the members present and voting ant1 in the case of 
equality of voles, the person presiding shiill have a second or casliilg vole. 

(4) Minutes shall be kept of the namcs of the mcrnbers prcscnt and 
of the proceedings at each meeting i n  a book to be kept for this purposc, 
which shall be signcd at thc ncxt cnsuing niecting by the person presiding at 
such meeting, and shi~l l  he open to inspection by any member during oftice 
hours. 

CHAPTER I11 

PLANNING AREAS AND PLANNING AUTHORITIES 

7. (1) The State Government may, by notification, dcclarc any area in Declaration 
the State of Tripura to be a planning area for the purposes of this Act, and on or planning 
such declaration this Act shall apply to such area : arcas, their 

amalgamalion 
sub-divisions 

Providcd that no military cantonment or part of a military cantonment and inclusion 
shall be includcd in any such area. of any area 

from the 
planning area. 

(2) Every such notification shall define the limils of the area to which 
it relates. 

(3) The State Government may, after consultalion with l l ~ e  Board, 
amalgamate two or more planning area into one planning area, sub-divide a 
planning area into dirferent planning areas, and include such divided area in 

any o~her  planning area. 



(4) The Srate Government may, by notification, direct that all or any 
of the rules, regulations, order, direction and power respectively madc, 
issued, conferred and in  force in any orl~er planning area ar the timc, with 
such exceptions and adnptations and modilicalions as may be considered 
necessary by the Stale Govcrnment, shall apply to the :wea declared as, 
amalgamated with or included in,  a planning area under this section and such 
n~lcs,  regulation, bye-laws, orders, direction and power shall forthwith apply 
to such planning area ivitl~out further publicarion. 

( 5 )  Whcn planning areas are amalgarnntcd or sub-divided, such sub- 
divided arcas arc includcd in other planning areas, the State Governmenl 
shall, nftcr consulting the Board and thc plr~nning authorily or authorities 
conccrn, frame a scheme determining what portion of the balance of the fund 
of the planning authority shall vcst in the planning authority or authorities 
concerned and in what manner the properties and liabilitics of the pIanning 
aurhority or authorities shal be apporlioned amongst them and on the scheme 
being notified, thc fund, praperry and liabilities shall vest and be apportioned 
accordingly. 

Powcr to 
. .  . 8. ( I )  The Slate Govern~ncnt may, be notification i n  the Official 

\Yilhdrd\~ il 
local planning Gazeue, wilhdraw From thc operation oithis Act the whole or ;i part of any 

,, from planning area declared thereunder. 
operation uT 
this ~ c t  (2) When a notification is issued under this scction in rcspcct of any 

planning ;ma-- 

(a) this Act and all notification, rules, regulation, orders 
I 

direction and powers repectively issued, made or conferred 
under this Act shall cease to apply to the said area ; 

(b) the State Governmen1 shall, after cor~sulting the Board and 
thc local authorily or authorities concerned, frame a scheme 
dctcrmining what portion of the balance of thc fund of the 
planning aulhoriry shall vest in the Stac Government ancl 
thc local authority or authoriries concerned and ill what 
manner the properties and liabilities of the planning 
authority shall be apportioned between thc State 
Govcrnment and the local aulhori ty or authorities and on 
thc scheme being notified the fund, propcrty and liabilitics 
of the planning authority shall vest and be apportioned 



accord; ngl y. 

9. ( I )  As soon as may be, after declaration of a planning area, the Stae Planning 
Government, in consultation with the Board, shall, by notificalion in the aulhoriU'. 

Official Gazette, constitute for the purposes of [he performance of [he 
functions assigned to it,  an authoi-ity ro be called the planning authority of 
that area, having jurisdiction over that area. 

(2) Every planning authority shall be a body corporate by the name 
aforesaid having perpetual succession and a common seal with power to 
acquire, held and dispose of property both movable and immovable and to 
contract and shall by the said name sue and be sued. 

(3) Every planning authority except lhose constituted under sub- 
section (5) shatl consist of the following members:- 

(a) a chairman ; 

(b) a [own planninz officer who shall be member-secretary to 

rhe planning authority ; 

(c) representatives of  local bodies composed as below : 

( i )  i t1 the case of a planning area having only one local body 
within its jurisdiction, a representative nominated by rhat 

local body and the chief execu rive ofilcer of that local body; 

(ii) in the case of a planning area having two or more local 

bodies within its jurisdiction, five representatives of such 
local bodies as the State Government may consider 
necessary to be represented, nominated by the concerned 
local bodies, provided that the totaI number of such 
representatives does not exceed five; 

(d) three other members, to be appointed by the State 
Governmen I. 

(4) The State Government may, if i t  thinks fit, appoint one of the 
members as vice-chairman of the planning authority. 

( 5 )  The State Government may, in consultation with the Board, 
appoint a local authority as the planning authority for the area of that locnl 
authority and Pol- such other conliguous or adjacent or areas as the State 



Gnvemment may declarz as the planning area under secrion 7. 

(6)  In case where a local authority is appointed as a planning 
authority thc provisions of sub-scction (3) of section 9, seclion 10, section 
12, sectioil 14 shi~ll not iipply but the provisions 01 this Acl under which [he 
local aulhurjty is constilured shall continuc to apply to in rcspcct of rnartcrs 
c ~ \ ~ c r c d  by thcsc scctions. 

(7) The local aurhoriry roc the purpose of performing [he functions 
ol' a planning authority specified under this Acr shall scr up a planning 
comri~i ttcc carl~posed as undcr - 

(a) a cl~airn~sln ; 

(b) a  tow^ planfling officer, who shall also be the mcmbel-- 

sccrctary to thc cofilmittee ; 

(c) five other ~nembers two of whom shall bc appointed by the 
State Governmenr. 

(8) Such a cornmi~tee appoinled by thc local nu thori ty shall have a11 
lhc powers, responsibilities and status as arc givcn to n standing cnmrnirtcc 
appointed ulidcr this Act undcr which thc local authority is sel up. 

T ~ r m  or 10. (1) [he rerm of office and conditions of scrvicc of rhc chairman mld 
urlicc and 
conditions members of rhe planning authorities shall bc such as [nay bc prcscribcrl Ily 

or service the rules and they shall be entilled to rcccivc such s:l lnries or alloiv:~nccs ;IS 

of the may be fixed by [he S~are Governmcnr. 
Chairman 
and Menibcrs 
or Planning (2 )  Mcrnbcrs nl' pla~lning au~horities, except those noniinated by 

Auhoritv. local bodics as providcd in c1;iuse (c) of sub-section (3) of secliol~ 9, Shall 
hold oftkc a t  thc plcasul-c of the State Gover~lmenl. 

( 3 )  The chaii,n~;ln or any ~ncrnbcl- except lhose nominaletl by the 
local bodies 2s PI-ovidcd i n  cloltsc (c) of sub-section (3) of section 9 may 
resign his mcmbcrship of thc planning aulhoriry by giving notice i n  writing 
to lhc Statc Govcrnmcnl 2nd on such resignalion being acccpted hc shall 
ccnsc to bc a mcmbcl- ol' that planning authority. 

(4) ilny vacancies created in respcct of clauses (;I), (b) and (d) of sub- 
section (3) of secrion 9 shall hc tillcd by fresh appoinrmenr by the Slate 
Govcrnmcnt. 



(5)  Representati\fes of local bodies shall, subject to the provisions 
of sub-section (3) of scction 9, bc fillcd by frcsh appointment by [he Stale 
Govcrnmcnt. 

11. Subjcct to thc provisions of this Act, thc rules framed thereunder and Functions 
any dirccrions which thc State Govcrnnlent may give, the iiincrions of every and FO"Crs 

of Ihc planning authority shall be, and i t  shiit 1 have power to - 
plann-ing 

(a) prepare and execute a niastcr-plan ; 

(b) prepare a present Land Use Map ; 

(c) prepare an Outline Developmenr Plan ; 

(d) prepare a Comprehensive Developlnent Plan ; 

(c) Prcscl-ibcuscsoflandwithinitsarca; 

and for these purposes i t  may carry oul or cause to be carried out 
surveys of irs planning area and ro prepill-e report or repom or such 
surveys : and LO perform any olher ~uncrion which is supplemental, 
incidental or conscqucntial to any of the functions aforesaid or which may 
be prcscribcd. 

12. (1) Each planning authority shall meet ;it such times and places anrl hIeelings of 

shall, subject to the provisions of sub-seclions (2) and (3), observe such Planning 
procedu~-c i n  rcgard to the transaction of business at its meeiings as may be AuLhnritiesn 
pi-cscribed by reguliltions. 

(2 )  The chairman, or in his absence, thc vicc-chairman if any, or in 
the absence of thc chail-man and of thc vicc-chairtnan, any member- chosen 
by the membcrs from amongst thcmsclvcs, shall preside ar a i~leetirlg or the 
planning autllority. 

(3) All questions at ;1 meetins of the planning authority shall bc de- 
cided by a majority of the votes of the membei-s present and voting, and in 
the case of an equality of votes, the person presiding shall havc a second or 
uilsting vote. 

(4) Minutcs shall bc kept of the names of the members present and 
of the procccdings at cuch nlecting in a book to be kepr for this purpose, 
which shall be singned at the next ensuing meering by chc pcrsoll pt-csiding 
at such meeling, and shall be open ro inspeclion by any member during 



officc hours. 

n m ~ ~  13. ( 1) Thc planning authorily may associate with itself in such manner 
awocialion or 
persons wilh 

and for such purposes as mily be prescribed by rulcs any person whose 
plankng assistance or advice i t  may desire in performing any of its functions under 

authorily for this Act. 
particular 
pur-pass 

(2) Any person associated with thc planning authority under sub- 
section (1) for any purpose shall havc a right to take part in rhe discussions of 
the planning authority relevant to that purpose but shall not have a righr ro 
vote at a meeting and shall nor bc member lor any other purpose. 

Sbmur'hc 14  (1)  Subject t o  such conuhol and restrictions as may be prescribed by 
Planning 

rules, a planning autl~ori~y may appoint such number of officers and 
enlployees as may be necessary for the cft'icient perfor~nance of its functions 
and may determine their designations and gri~des. 

(2) The officers and eniployees of the planning authority shall be 
entitlcd to receivc such salaries and allowances, if any, as may be fixed by thc 
planning euthority and shall be governed by such terms and conditions of 
service as miry be determined by rules and regulations made i n  this behalf. 

CHAPTER IV 

PRESENT LAND USE MAP 

Preparation 15. As soon as may be, after its constitution every planning authority shall, 
of present not later than six months iifier its constitution or within such time ilS the Slate 
land use Map 
and Register. Government may, from time to time extend, prepare a Present Land Use Map 

and a Land Use Register (hereinafter callcd the Map and the Register respec- 
tively) in the form to be prescribed indicating the present use of every piccc 
of land in the planning area. 

Noticc 16. (1) Afrer the preparation of the Map, the planning authority shall 
uf ihc publish a public notice of thc prepiirarion of the Map and the Register and o r  
prcpantion thc place or places where copies of the same may be inspected, inviting ob- 
uf thc Map 
and Ihc jcctions in writing from any person with respect to the Map and the Register 

Rcgislcr. within 30 days of the publication of such notice : 

Providcd that i f  a local authority has been declared as a planning au- 
thority for any area and it  has prepared ;L map or a register or both of the area 
before the application of this Act to that area, thc [nap or thc rcgistcr already 



prepal-cd shnl l be dcemcd to bc a Map and Registel- under section 15. 

(2) After the expiry of [he period mentioned in sub-section ( I )  [he 
town planning officer of thc planning authol-i ty or a commirtee appointed by 
the planning authority for the purpose shalI, after allowing a reasonable op- 
portunity of being heard to all persons who have filed the objections, make 
a reporl lo the planning authori ty. 

(3) The planning authority shall consider the report as submitled 
under sub-secrion (2) and miiy innke such inodificarion in I he Map or the Reg- 
ister or both as i t  considci-s pinoper and adop~ the Map and thc Rcgistcr by 
resolution . 

(4) As soon as  may be, after the adopiion of the Map and the 
Register, the planning aulhoriry shall publish a public notice of rhe Adoption 
of the Map and the Resister and the place or places where the copies of the 
same may be inspected and shall submit copies o i  Ihe Map and the Regisler 
to thc Board and the State Government. 

( 5 )  A copy of such public notice shall also be published i n  the 
Oiiicial Gazette. The publication of the copy of the public notice in thc 
Official Gazette i n  respect of [he Map and the Register shall be conclusive 
cvidencc that thc Map and the Register have been duly prepared and adopled. 

The power of 
17. ( 1 )  Where by virlue of  he foregoing provisions of this Chapter o [ h e s ~ c  
Map and a Registel- are to be prcpared, then - Govcmmcnt 

in casc or thc 
default of Lhc 

(a) if within the period prescribed or within such period which planning 
Lhe Srare GOV~I-nment has extended, no Map or Register authority to 
has been prepared, or prcpare Lhe 

Map and the 

(b) i f  at ally lime the Sta~e Government is snlisfied that the Rcgis 1 cr. 

planning aulhorily is not taking steps necessary to prepare 
such a Map or n Regisrein within thal period, rhe State 
Government may dircct thc Chicf Town Planncr to 
prepwe the Map and the Rcgistcr. 

(2) Airer pi-eparation of the Map and the Register [he Chief Town 
Planner shall submit thc samc to thc Board, and thc Board shall follow the 
procedure and exercise the powers of the planning authority under section 16. 

( 3 )  Any expenses incurred under [his section in connec~ion with the 
making of the Map and the Registcr wit11 respect to the area of a planning 
aurho~ity shall be paid by the planning authority. 



CHAPTER V 
DEVELOPMENT PLANS 

Outlinc 8 1 )  As soon as many be, after the declaration of a planing area the 
hvcloprnenI planing authoricy small, no1 later than one year after such declara~ion 01. 
Plans. within such time as the state Goverment ,may, from lime 10 lime, extend, 

prcpnre, after consultation with the local authorities concerned, i f  any, and 
submit to the Board and the slate Government, a plan (hercinaftcr called the 
Outlinedevelopment pliln) Tor the planning area or any of its parts and such 
olher area or areas conriyous or adjacent to thc planing area as the State 
Goverment may direcr LO be included in the Outlirlc Development plan. 

(a) indicate &madly the manner in which thc planning author- 

ity proposes that land in such arca should be used ; 

b )  alloct? tz areas or zones of land for use - 

(i) for residenti;~l, commercial, indusrrial and agricultural 

purposes, 

(ii) for public ind semi-publicopen spilces, parks andplay- 

grounds. 

(iii) for such other purposes as the planning authority may think 
fit ; 

(c) indicate, define and provide - 

(i) for existing arid proposed highways, arterial roads, ring 
roads, and major slreets under the State Govcrnnlent or 
local body concerned : 

( i i )  for existing and proposed olher lines of cornmunica!ion, 
including railways, tramways, airports canals ; 

Id) include regulations (hereinafier called rhe Zoning regula- 
tions) to regulate wirhin each Zone the location, hcight, 
number  of sroreys and size of buildings and o t l~c r  
structures, the size of yards. courts and other open spaces, 
and thc use oT buildings, structures and land. 



(3) The Outline Development Plan may indicate, define and 
provide for - 

(a) the existing and proposed public and semi-public 
buildings, and 

(6) all or any of the purposes and nlatters as may be indicated, 
define and provided for in lhe Comprehensive Develop- 
ment Plan under section 19. 

(4) Subjcct to the provisions of the rules madc under this Act for 
I-egularing the form and contents of the Outline Development Plan any such 
plan shall include such maps and such descriptive matters as may be neces- 
sary to explain and ilIustrate the proposals in the Outline Development Plan. 

19. (1) As soon as may be, after the declaration of a planningarea, the Comprehcnsivc 
plarlning authority shall, bur not later than three years after such declaration Developn~cnt 

or within such time as the State Govcrnment may, from time to time, extcnd, plan- 

prepare after consultation with the local authorities concerned, if any, and 
submit to [he Board and the Statc Govemn~ent a plan (hereinafter called the 
Cornprchensive Development Plan) ior [he planning area or any of its parts 
and such other area or areas contiguous or adjacent to the planning area as 
thc State Government may direct to bc included in  thc Coinprehensive 
Dcvelopmenr Plan. 

(2 The Comprehensive Development Plan shall - 

(a) indicale, define and provide for  all the matters that have to 
be or. may be indicated, defined and provided for in the 
Ourline Development Plan with such modifications as the 
planning authority deems fit ; 

(b) indicate, define and provide for - 

(i) areas reserved for agricul ture. public and sernipu bl ic open 
spaces, parks, playgrounds, gardens and other recreational 
uses, green belts and nature reserves ; 

(ii) comprehensive land allocation of areas or zones for 
residential, commercial, industrial, agricultural, and other 
purposes ; 



(ii i)  coinplele road and street patrern and trafPic circulation 
pattern for present and ruture requircmcnts ; 

(iv) major roxl and strcct impl.ovemenls ; 

(v) area reservcd for public buildings and institutions and for 
new civic dcvelopment ; 

(vi) areas for lulure development and expansion, and areas for 
new housing ; 

(vii) a rne~i i tics, scl-vices and utilities ; 

(viii) all such miltters as may be prescribed by thc rulcs or may 
bc directed by [he Staw Government or the Board to be 
indicated, defined. and provided for ; 

( c )  include thc zor~irlg reylacions to regulate within cach zone 
the location, hcight, number or sloreys and size and number 
of builtlings and other struct~~r.es, the size of yards, courts. 
anrl other open spaces and [he use of buildings and othcr- 
open spaccs and the use of buildings, str-ucturcs and land ; 

(d) indicatc the slages by which thc plan l~roposals iu-e 
pl-oposerl to be can-icd out, togetl~el- with f inancial  
i ~nplication or each stage. 

(3) Thc Comprehensive Development Plan may - 

(a) indicare, definc and p1-ovirle lor - 

(i)  all such ~nattcl-s including planning standat-ds, gross and 
new designs and  guiding principles as thc pl i lnning 
nuthori ty ]?lay consider expcdicnt to bc indicated, defined 
iind provided for i l l  lhc dcvelopment plans ; 

( i i )  detailed clevclopt~~ent of specific areas for housing 
shopping ccntres, i n d u s ~ r j a l  areas and civic centl-cs, 
educational and culrural institutions : 



( i i i )  control and archilectural fe'enturcs, clevation and frontage 
of buildings and stlhuc~u~-es ; 

(iv) a fivc year development programme within the frame-work 
of the stngiug referred lo in clause (d) of sub-section (2) ; 

(b) designate, as lntld subjcct to acqi~isirion for any public pur- 
POSC, i t l ~d  in particulars, bul ~vithout pr-cjudicc to the  
genel-r~lity of this provision for thcpurpose of- 

(i) the Union of India. thc State, local authorities 01. any other 
au thm-icy established by 1;1w and public utility conccl-ns : 

( i i )  dealing sarisfactoi.ily with the area of bar1 layou1 or 
obsolete development and slum areas and provision for 
re-allocation of population ; 

( i i i )  the provision of open spiices, parks and playground ; 

( iv )  securing rhe use of rhc land in lhe rnanner speciiied in the 
devclopmcn t plan ; 

(v) any of the matters as are referred to in sub-section (2). 

(4) Subject tn the provisions oP rhe rules nladc undcl- this Act for 
regulati~~g thc form and contetl ts of the Comprehensive Dc\rclopinent PI an, 
any such p l a ~ ~  sh;lll include such maps and such dcscl-iptivc matters as may 
be necessary to c.upl;~iu and illustrate the proposals i n  thc dcvelopincnt plan. 

Development 20. I f  any local authority has bccn declared as a planning authority for a planpmpdnd 
pliinning iunen and  he local aulhoi-ity has prcpared a developn~enl plan for the prinr tu tllu 

pliulnin: area beforc thc application of  this Act to  ha^ area, the develop~ncnt jppliation fir 
this Act tu hc pliin already prepared may bc deemed to be a development plan under dmrled 

seclion 18 or seclion 19 of this Act. deveIopmenl 
plan under this 
Act 

21. ( 1 )  Where, by virtue o f t h e  ioregoingprovisions of this Act, a Po~vcrofSlatc 
dcvclop~nent plan is ro be prepared - Go~crnmcnl in 

case uf dchuIt 
or Planning 

(a) il wirhin the period prescribed or within such period which au(hority tu 
tllc Statc Govct-nmcnt has ex tended, no developn~ent plan ::::,rnlrnl 
has bccn prepared, or plan. 



(b) if at any time thc State govern men^ is salisfied that thc 
planning authori ty is not taking steps necessary to 
prepare such a development plan within rhar period, the 
State Government may direct the Chicf Town Planner to 
prepare the development plan. 

(2) After preparation or the development pIan, the Chief Town 
Planner shall subnit the development plan to rhc Board and the Hoard shall follow 
thc proccdurc and exercise [he powers of the planning authority under sections 22, 
23,24 and 25. 

(3)  Any expenses incurred undcr this section in conncction with the prcpa- 
ration of thc dcvclopmen tplan for the planning area of a planning authority, shall be 
paid by the planning authority . 

CHAPTER VI 

PROCEDURE FOR APPROVAL AND PREPARATION OF 
DEVELOPMENT PLAN 

Cowntor 22. ( 1 )  As soon as may  be, after the development plan has been 
(he State 
Government submitted to the Board and the State Governmenr, but nol later than the time 
to thc prescribed by the rules, the Srate Government may direct the pIanning 
publialion authority lo make such modifications i n  the dcvclopment plan as the State 
of notice of 
preparationor government thinks fit and thereupon the planning authority shall make thcsc 
developmcnf moditkations . 
plan. 

(2) Thc State Government shall, after the modifications, if any, 
directed by it, havc becn made, give its consent to the publication of a public notice 
undel- sub-section ( I )  of section 23, of the preparation o i  the developmentn plan 
to the planning authority. 

Public nolice 23. (1) As soon as may be, afccr rhc planning authority has received the consent 
of the 
preparation 

of the State Government to the publication of the notice under  
of l l ~ e  sub-section (2) of section 22, the planning authority shall publish the public notice 
developmcnt in the Official Gazette and i n  one or more locaI newspapers, of the preparation of 
P ~ R  the development plan and the place or places where copies of the same may be 

inspected, inviting objections in writing from any person with respect to the 
dcvclopment plan within such period as may be specified in the notice : 

Provided that such period shall not be less than two months from the date of 
pubIication of the notice in the Official Gazette. 



(2) After the expiry of the perid mentioned in sub-scction (1) h e  planning 
authority shall appoint a corn~nittee consisting of d ~ e  Town Planning Officer and 
not owre rhan two of its other members, to consider the objections tiled under 
sub-sccljon ( I )  and reporr on them within such time as the planning authority may 
fix in this behalf. 

(3) The committee s o  appointed shall have power to co-opt any other 
person, such co-option being subject to thc provision of section 13. 

(4) Such committee shall aIiow a reasonable opportunity of being heard, 
LO any person, including represen tarivcs of Government departments or local 
authoritics who has filed any objcction, and who has madc a request ior being so 
heard. 

( 5 )  As soon as may be, after the receipt of the repofl From the committee, 
bul nor Later rhan the time prescribed by the rulcs, the planning authority shall 
consider the rcport of the committee and may make such amendments in the 
development plan as it considers proper, and shall submit the dcvclopment plan, 
with or without moditications, together with the report of the commitlee, to the 
Board and to the State Government. 

24. As soon as may be, after the submission of the development plan, but not A ~ ~ ~ O K I I  by 
later than rhe ti mc prescribed by the rules, the State Governmenl after consulting Lhe Slate 

Governmenl 
the Board, may, cither approve the development plan or may approve i t  with such 
modifications, as i t  may consider necessary, or may return the development plan 
to the planning authority to modify the plan or to prepare a fresh plan in accordance 
with such directions as the Stale Government may issue in this bchalf . 

25. (1)  Immediately after the devclopmen~ plan has been approved by Cominginlo 

[he State Government, the planning authority shall publish a public notice in 
the Official Gazette and in a local newspaper, of the approval of the dcvclopmcnl 
development plan and the place or places where copies of the development plan. 

plan may be inspected . 

(2) From the date oC publication of the aforesaid notice in the 
Official Gazette the development plan shall come into operation . 

(3) After the coming into operation of the Comprehensive Development 
Plan, the Outline Development Plan shall stand modified or a1 tcrcd to the extent 
thc proposals in the Comprehensive Development Plan are at variance with the 
Outline Development Plan. 



(4) A tlevefopment plan shall not, either before or after it has been 
approved, be questioner1 in any manner in an)! legal proceedings whatsocver 

Amendment or 26, (1) At iiny t i  me aftcr thc date on which the development plan for an 
dwclopnicnl 
plans and niit~or arca comes inlo operLation, ilnd irl least once in every ten years after that date 
changes. the planning authority shall, ailer carrying out such fresh surveys as may be 

considel-ed ncccssary or direcled by the Board and the State Govcrnmcut, 
prepare after cnnsul tation with the local authorities concerned, i f  any, and 
subn~it ro Ihe Board and thc State Government, o developrnenr plan for any 
alteration or additions considered necessary by the plilnning authority LO the 
development plan in operalion . 

(2) The pi-nvisions of sections 23, 24 and 25 with such modifica- 
tions as may be necessary shall apply to such a development plan . 

(3) At any time after [he date on which the development plan for an 
area comes into operarion, the pIanning authority may, with thc prior 
approv;~l of the State Government, make such minor changes in the dcvclop- 
nlent plan as may be necessitated by typographical and cartographicid errors 
and omissions, dctails of proposals nor fully indicated i n  the plan 01. changes 
arising out of the i~nplemcntation of the proposals i n  thc developmenr plan, 
provided rhat - 

(a) all such changes are in the public interest, and 

(b) all such changcs arc notificd to thc public . 

Suspension or 27. If [he Slate Government is satisfied thilt i) grave emcrgcncy exists which 
'"'plan necessi~ales [he suspcnsio~, of ;my development plim or pert of any develop- 
cmcqcncy. 

nlent plan, i t  may, by ;I nntific;ition in the Official Gnzettc, suspend any 
de\~elopment plan or any part of i t  . 

CHAPTER VII 
CONTROL OF DEVELOPMENT AND USE OF LAND 

usc md 28. After ttic cor~litig into operarion of any devclopment plan in any area, 
dcvdnpmunl 
orland bl,e DO person shall use or permit to be uscd any land or carry out any develop- 
inco~~fori~uty ment in [hat arca othcl-wise than in conformity with such developmenr plan 
lvivith 
dcvdopmunt 
plan. Pthovided h ; ~ t  the planning authority ]nay allow the continuance, for a 



period not exceeding ten years, of the use, upon such terms and conditions as 
may be prescribed by thc regulations made i n  this behalf, of any land for thc 
purpose and ro the extent, for nnd to which i t  is being used on [he datc on 
which such development plan came into operation . 

29. (1) After the application of this Act to any area and subject to the Prohihilionor 

provisions relating to the developnlen t charge and other provisions of this development 
Acr, no  development, institution of charge of use, OF any Land shall be dlhwt 

paymcnl of 
undertaken or carried out i n  that area - dcvdopmcnt 

charges and 
(a) wirhoul obtaining a certificate from the planning authority tviihout 

certifying that the dcvclopment charge as leviable under permission. 
[his Act has been paid or that no such development charge 
is leviable ; and 

(b) without obtaining the permission in wriling as provided 
for hereinafter : 

Provided that no such permission shall be necessary - 

(a) for carrying out such works for the maintenance, improve- 
ment or other aleration of any building, which affect only 
[he interior of the building or which do not materially 
affect the external appearance of the building ; 

(b) for the carrying oul by [he Central or the S t a ~ e  Government 
or any local aurhority of any works required for the main- 
tenance or improvemenl of a highway, road or public street, 
being works carried out on land within the boundaries of 
such highway, road or public street ; 

(c) for the carryins out  by the Central or the State Government 
or any local iiuthority of any works for the purpose of 
inspecting, repairing or renewing any drains, sewers, 
mains, pipes, cables or other apparatus including the break- 
ing open of any sheet or other land for that purpose ; 

(d)  for thc excavations (including wells) made in the ordinary 
course of ;lgricul tural operations ; 



(e) for thc construclicln o i  unmelalled road inrended tu givc 
access to land solely for agl-icultural purposcs ; 

(f) for nor~nal use of land which has been user1 lemporm.ily lor  
othel- purposes ; 

(g) i n  casc of land, normally used fur one purpose and 
occasionally used for any other purpose. Tot the use uT land 
h i n  that other purpose on occasions ; 

(h) for usc, for any purpose inciclental Lo [he use or i t  building 
for human habirarion, of any other building orlantl atti~cherl 
to such building. 

(3) (a) Anypersonoi~body(excluclingadepartn~en~oftl~eC'cn~ral 
or the Stale Government or n local authority) inrending 10 carry o u ~  any 
dcvclopment on any land shall make an application in writing to lhe planning 
nutl~nt-i ty for pcrnlission in such form and containing such p;trticulnrs and 
accompanied by such documeuts and plans as may be prescribed by thc rulcs 
or the regularions : 

Providcd that i n  thc casc of department of thc Ccntral 01- the Stale 
Government 01- a local authority (whcre thc local authol-ity is not also the 
planning authority) intending to carry out any developrnc~~t on any land, thc 
concerned depiu-tment 01- authority, as the case miiy be, shall norify in writing 
to rhe planning authority of its intention to do so, giving full particulilrs thereof 
and accompanied by such documents and pIans as may be prescribed by (he 
Stale Government from ti~lle to time, at least, one month prior to (he 
undertaking of such development ; where a planning autharily has raised runy 
objection in  I-especr or the conformity of tl~c proposcd de~lelopmen t ci ther to 
any dcvelopn~ent plan under prepararion, or to any of the building byc-laws 
i n  force at the rime, or due to any orllcr niatcrial considc[-ation, undcr 
sub-scction (4) the departmen1 or thc authoriry, as r t~c  c:rsc may bc, shall - 

(i) either make necessary modifimtions in [he proposals Uur 
development to lneer the objections raised by h e  planning 
authority, or 

( i i )  submit the proposals for development togcthcrwithtl~c 



objecrions ri~iscd by thc planning authority to the State 
governmen1 Tor decision and when  proposals and  
objcclions hnvc bee11 so submi~ted,  no development shall 
be unrlel-~itken un~il the Statc Government has  iinally 
dccidcd on [he nritler. 

(b )  The State Government ou rcccipt of the proposals for 
dcvcloprnent k ~ g e ~ l ~ e r  wi t11 the nl?jcctiotls of the planning 
;u~thority, shall, in consult;~tion w i ~ h  the Chief Planner,eilher 
;~ppl-ove thc proposals will1 01. withoul modifications or 
direcr rhe concerned Dcpartrncnt or local aulhority as thc 
cnsc ]nay be, lo make such modificiitions in rhc proposals 
as thcy considered necessary in the circumstances. The 
pcovisiun or sub-section (3) shall no1 apply in [his casc : 

Provided that i n  the case of tlon operational construclions by any 
departmen[ of the Govern mcn t of Intl!a, the State Govel-nmcn t on receipl or 
thc application would intimntc rhcir decision wirhin 2 1 days ft-otn the date of 
rcccipt of application to the conccrned deparcmenr of the Governmcnr of 
lndia and in thc absence or any objection 'bcing I-aiscd within that period, 
department of the Govcrnlnenl or India conccrned may prcsume t h a ~  the State 
Government are agrecablc to their pinopos;ils. 

(3) On such application having been duly made, nnrl on payn~cnt of 
the dcvclop~ncnr charge as may be asscsscd undcr Chaplelv VJII - 

I thc planning aurhoriry may pass ;m ordcr- 

(i) granling permission uncondilionnlly ; or 

(ii) granting permission subjecl to such conditions as i~ nlay 

think fit : or 

( i i i )  I-erusing permissio~l ; 

(b) wi rhoui prcjudicc to the generality oT the forcgoi ng clause, 
[he planning authority may impose condilions - 

[ i )  to rhc cCCecl [hilt the permission granted is only for a 
limited pcriod and that aiter the expiry of th;~ t pcriod,  he 
land shill1 be restorcd to i t s  previous contlirion or the usc of 



the land permitted shall be discontinued ; 

(i i) for regulating the development or use of any other land under 
thc control of rhe applicant or for thc carrying out of works 
on any such land as may appear to  he planning authority 
expedient for the purpose of Ihe permitted development. 

(4) The planning authority in dealing with the applications for 
pernlission shall have regard to - 

(a) the provisions of thc development plan, as it has come into 
operation ; 

(b) the proposals or provisions which il thinks are likely to be 
made i n  any development plan under prcpattion ; or to be 
prepared ; and 

(c) any other material consideration. 

( 5 )  When permission is granted subject to conditions or is refused, 
the grounds of i rnposing such cohdi [ions or such refusal shall be recorded i n  
the order. 

(6) Any such ordcr shall be communicared to the applicant in the 
manner prescribed by regulations. 

(7) The planning authority may, by a resolution, delegate any of its 
functions and powers under this section to- 

(a) any local authority, 

(b) any officer of the State Government wirh the prcvious 
approval of rhe State Govern~nent for such delegation, or 

(c) any officer of the planning authority or local authority as 
may be mentioned therein, 

in such cases and subject to such conditions, if any, as may be specified 
therein. 



30. ( 1 )  Any applicant i~gg~~ieved by a11 order passed undcr the last Appcalagainsl 

foregoing section, or i f  no order is passed under sub-sec~ion (3) of  the Iasl 
ptrrn~ssion forgoing sectio~l, miry appeal, within one montl~ of the communic;~tion of 
suhjecl to 

thi~t orcler to him, or ahcr thc expiry of rhe pcriocl oP thrcc nlonrhs C I - O ~ I  thc condilions 

date of submilting the npplicnrion in the rnilnner and nccompanicd by such or rerusnl or 
Pees as may be prcscl-ibed by  he mlcs, to the Board. permission. 

(2) The Board, after receiving the appei~l. may give a reasonable 
opporhlnity to the appcliarlt and Ihe planning authority to be heard or i t  rnay 
causc the Chief 'roirtn Pliinner, or any other person appointed by him in this 
behalf, La givc 3 reasonable opportunity lo thc appellant and the planning 
aulhorily concerned to bc heard ancl lo submit thereafrcr his I-eporr on the 
appeal to.the Board. 

(3) AFtc~~l~e;iringtheappcllantandtheplanningauthorityconcerned 
or aCler considering the aforesaid report thc Board may pass an order 
dismissing the appeal 01- allou~ing rhe appcal, while allowing the appeal rhc 
Board may pass an ordcr by - 

(a) g r i ~ n l i n ~  permission unconditionally ; or 

(b) granting perlnission subjcct to such couditions as ir may 
think fi t  ; or 

(c) rcll~oving the conditions sctbject to which pernlission has 
b c c ~  granted and imposing other conditions, if any, as it 
may think fit. 

(4) Thc Boarrl may, by a resolution, delcgate any of its funtions and 
powe1.s undcr rhis section to the Chief Town Planner, in such cases and 
subjec~ ro such conditions, if any, as may be specified thercin. 

31. Evury permission for any development granted under this Act shall Lapseof 

remain i n  Force for three ycars only from the date of such permission : permission. 

Provided lhat thc planning authority may, on application made in  this 
behalf befnre the expiry of the aforesaid period, extend such period, for 
such rime as i t  may think proper ; but such extended period shall in no case 
ex cccd three years : 



Provided further that such lapse shaII not bar any  subsetll~cnt 
applicalion for fresh permission under this Act. 

Powcrot 32. ( I )  If i t  appears lo a planning authority thar i t  is expenrlienr, having 
. . 

rev~il l iunand regard LO the development plan, prepared, ui~dcr preparation or to be 
modiGcation prcparcd and to any othcr rnatcrial considerations, [hilt any pcr~nission to 
or permission 
lo dcvclop. develop land grantcd undcr this Act 01- any other law.shol~ld bc rcvnkcd or 

modified the plannins aulhol-ity may, by an order, revuke or nmdify ~ h c  
permission to such extent as appears LO ir to be necessary : 

Provided that - 

(a) where the pernlission relales lo the carrying out of building 
or other operations, no such order - 

(i)  shall affect such o l  the operations as have bccn previously 
carried out ; 

(ii)  sha l l  be passed after these operarions h a v e  been 
completed ; 

(b) where pem~ission relates to a change of use of land, no 
such order shall be passed at any time airer rhe chi~nge has 
taken place. 

(2) When permission is revoked or modified by an order made under 
the last foregoing sub-section, i f  the owner c l ;~ims frotn thc planning 
authorily, within the time and in the manner prescribed, compensation for the 
expenditure incurred in carrying oul the works aPter the griu~t of pcrrnission 
and in accordance wilh such permission, which I~ad been rendered abortive 
by the revocarion or n~odiiicalion, the planning authority shall, alter giving 
thc owncr reasonable opportunity of bcing heard by the Town Planning 
Officer, and aftcr considering the Town planning Officer's report, assess and 
offcr such compensation to the owner as i t  thinks fit. 

(3) I f  the owner does not accept the compensation and gives notice, 
within such timc as may be prescribed, of I~is  refusal to acccpt, the planning 
authority shall refer the matter for the adjudication of the court and the 
decision of rhe court shall be final and binding on the owner and the planning 
authoriry. 



33. (1) Any persnn who, whether at his own instance or at the instance Penally ror 

of any olher person commences, underrakes 01. carries oul development, unauilinris"d 
development institutes. or changes any use oCany 1i111d - 
or I'or use 
olhcrwise 

( 1 )  ill contravention of any developmenr plan ; Lhun in 

cod(rclrnlily 

(b) withoul ob~aining n eel-tificatc rcgnrding development \viUlfhe 

ch;ugcs under clause (a) of sub-sec~ion (1)  of seclion 29 ; tlevelnpment 
plan. 

(c) w i t h ~ ~ l ~  per~mission as required under this Act ; 

(d) in contravcntion of ;Iny condition subjcct to which such 
permission has been gran~ed ; 

(el i~ftcr  the permission for developnlenr has been revoked 
under section 32 : or 

( in conti-atlention of rhe permission which has bee11 

modi ficd untler section 32 : 

stiall bc punishable with a fine which ]nay extend to ten thousand 
rupees, i u ~ d  i n  the case o ia  continuing olience wirh ii further rille which may 
exlend to fivc hundred rupees for cvery [lay during which thc offence 
conrinues aftel- conviction for [he fi t-st corlimission of ihz offence. 

(2) Any person who continues to use or allows thc usc of any Iilnd or 
building i n  contravenlion of the provisions of a development plan witl~out 
having been allowed under scction 28, or where the continuance of such has 
been allowcd under [hat section, continues such use after thc period for which 
the use (13s bcen allowed o r  w i t h o u ~  complying with the  terms and 
conditions undcr which the continuance of such use is ~~llowed,shall  be 
punishable with a finc which lllay extcnd to five thousand rupees and in the 
case of a continuing offence with a fwthcr fine which may extend to two 
hundred and fifty rupees for every diiy during which such offence continues 
aftcr conviclion for the first commission of the offence. 

! 

i 
34. (1) whcre any develop~ncnr oP land has been carried out as described Powerto 
in section 33. thc planning authority may, within four years of such develop- require 

men[, serve on the owner a notice requiring him,  within such period, being rerno\,al or 
unaulhorised 

not less ihan one month, as may be specified therein, after the service of the dcvclopmwil - -  



notice, ro take such steps as may be specified in rhc notice - 

(a) in cascs sepcified in clauses (a), (c), or (e) fhcrcof lo 
rcs tore the land to i ts condition before the said develop 
inent took place ; 

(b) i n  cases specified in cl;~use (d) or (0 thereof to secure 
compliance wilh the conditions or with the permission as 
tnodified : 

(c) In cases specified in clause (b) to pay the development 
charge and such penalty, if any, as may be prescri bcd by the 
rulcs, and in particular, any such notice may, for [he 
puipose aforesaid require - 

( i )  thc demolition or alteration of any buildings 01. works : 

(ii) the carrying O U L  on I;lncl, of any  building or other  
operation ; or 

(iii) [he discontinuance of any use of land : 

Provided that in the case the nolice required the discontinuance o i  any 
use of land, the plarining authority shall serve a notice on rhe occupier also. 

(2)  Any person aggrieved by such notice may, within the silid period 
and in the manner prescribed - 

(;I) apply for permission under seclion 29 of this Act for- the 
rercntion on the land of any buildings or works or Tor the 
continuance of any usc of [he land, to which the no~icc 
relates ; or 

(b) appeal to the Board. 

(3) (a) The notice shall be of no effect pending the final determi 
nation or withdrawal of the application or the appeal. 

b (i) The provisions of sections 29 and 30 shall apply muraris 
mutandis to such an application. 



( i i )  I f  such  per~nission as afolhesaid is granted on thal 
application, ~ h c  noticc shall not takc affecr, or if such 
permission is gl-antcd for thc retention only o f  some 
buildings or works or for the continugnce of use of only a 
part of  thc land. the nolice shall not rake effect, regal.ding 
such buildings or works or such parr of thc land. but shall 
have Cull effect regarding other buildings or wnrks or other 
parts of  the land. 

(4) On an appeal tnnde ta thc Board utldcr sub-section (2) the Chief 
Town Planncr or any other person or commirrec appointed by the Board in 
this bch;~lf 511i111, aRcr al lowing a reason;~blc opportunity of  bcing heard LO 

[he i~ppellirnl ;111d thc p lan l i i n~  authority concerned, submit a rcport to the 
Board. 

( 5 )  Aftcr considering Lhe ahresaid rcport. thc Board niay dismiss 
the i~ppei'l 01. allow thc appeal by quashing or varying the uoticc as it  may 
think fil. 

( 6 )  I1 within the period specified i n  the norice or wilhin such period 
at'tcr thc clisposal or withdrawal of thc application for permission 01. the 

appeal under the sub-section (2) the noricc or so riluch of it as co~~linues to 
have cffect, or rhe norice with val-iation lnadc i n  appeal, is not complied 
with, chc plal~ni~ig autholily may - 

(a) prosecute thc owner for not cornplyins with the notice and 
in the casc where the notice required the discontinuance of 
any use of land, any other person also who uses [he lot~d or 
causes or pcrmiw the land to be used in contravention of 
[he uoticc and 

(b) ( i )  in h e  case of a rloticc requiring the demolition or alt- 
eration of any building or works or carrying our of any 
building or other opcrations, itself cause the restoration of 
the land to i ts  condition bctbrc tl~c development took place 
and secure the compliance wit11 the conditions of the per- 
~nission as rnodilied, by taking such sleps as thc planning 
authority may consider necessary including dcmoli tion or 
alreralion or ally building or works or carrying our of any 
building or orher operalions, and 



( i i )  recover the cost of any expenses incurrcd by planning 
authority i n  this behalf Ti-om the owncr as arrears of land 
revenue. 

(7) Any person prosecuted under clause (a) of sub-scction ( 6 )  shall 
bc punisliable with a line which may extend to ten rhousand rupees, and in 
the case of a conlinuing offencc, with a further fine which may extend to five 
hundred rupees for cvcry day during which sucli offence conlinues after 
conviction for the fir-st commission of the offence. 

Powcr lud(~m 35. (1) Where any dcvclopmenl of land as described i n  section 33 is 
undulh('riscd being carried our but has not been completed, the planning autl~ority inay 
dct-clopmen t serve on the owner and the person carrying out the developmeni a i~o~ice  

requiring rhc dzvelopmznr of land to be discontinuerl from the lime of the 
service of such notice. 

(2) Where such notice has been served, the provisions of clause (b) 
of sub-section (31, sub-section (4) and sub-secrion ( 5 )  of section 34 shall 
apply mutatis mutandis : 

Provided that provision of clauses (a) of sub-scction (3) of scction 34 
shall not aplly and inspi te of the filing of the application for permission for 
development of an appeal as  provided i n  sub-section (2) of that section the 
notice shall coniinue to have Pull effect. 

( 3 )  Any person, who continues to curry out the development of  land, 
whether for hirnself or on behalf of the owner or any other person, aPter such 
notice has been served, shall be punishable with a finc which may extend to 
ten lhousand rupces, and when the offence is a con ti nu in^ onc, with a further 
fine which may extend to five hundred rupees for cvcry day after the date o i  
the service of the notice during which the non-compliance has continued or 
continues. 

(4) If such notice is no1 complied with forthwith thc planning ;~u- 
thority or such officer of the plilnning authority, who may be authorised in 
this behalf, may require any police officer to remove such person and all 
assistance and workmen from the land at any time after the service of such 
notice and such policc officcr shall conlply with reqisition accordingly. 

( 5 )  After the requisition under sub-section (4) has been complied 
with, 



thc planning authority or such officer of ihe plantling ~u~thor i ty  who may bc 
authorised in this bchalf may, if  necessary, depute by zl written order, a police 
officer or any officer or employec of thc planning authoricy to watch the land 
in order to ensure rhal [he development is not continucd. 

(6) Where a police ofticer 01. an officer or employee of rhe planning 
authority has bee11 depuLed under sub-scction (5) to watch rhc land, the cosl 
of such dcpuration shall be paid by the person at whose instancc such 
development i s  bcing conri~lued or lo whom notice under sub-section ( 1 )  
was given and st i i i l l  hc rccovei-able Tinom such pel-son as arrears of 1;ind 
revenue. 

36. ( 1 )  If  i t  appears to a plan~iing authority that i t  is expedicnr in the Ps\~crto 

inkrest oC the proper planning of ils arrears (including rhe interest of require 
removal fir arneni~ies) h i l ~ i  ng regard to thc development plan prepared, or under ul,oulhorked 

prepamrion, or to be prep;~red, and to any otheinmaterial consideration - devdopmenl 
on use. 

(a) tha~ iII>y use of land should be discountinued, 01. 

(b) that any conditions should be irnposcd on thc continuance 
thcrcof, or 

(c) [/lilt an building or works should be allered ot. removal the 
planning nu tl~ori ty may by notice serve on the owner - 

(i) r-cquir-e the disconrinuance of t l i i ~ t  use ; or 

(ii) impose such condition, as may be specified in the norice, 
on [he continuance thcreof ; or 

(iii) require such steps, as may be specified in the notice to be 
taken for- the a1 tcration or removal of any buildings or works, 
as Lhe case may be, within such pcriod, being not less than 
one monlh, as may be specified thercin, aftcr the scrvice of 
the notice. 

( 2 )  Any person aggrcived by suchy notice, may within the said 
period and in the manner prescribed, appeal to the Board. 

(3) IT any appeal is  filed uridcr the last foregoing sub-section, the 
provisions of clause (a) uP sub-section (3), sub-scction (4) and ( 5 )  of seclion 
34 shall apply rnutatis mulandis. 



Inlerirn 37. Where a planning authority, in the exercise of its functions and power 
provision with respect to any area under it, is required to have regard to the provisions 
pending of a dcvelopment plan before such development plan has become operative, 
preparalion of 
developnlenl the planning aurhority shall have regard to thc provisions which in its 
plan. opinion will be required to be included for securing the proper planning of 

the concerned area. 

CHAPTER VIII 

LEVY, ASSESSMENT AND RECOVERY OF DEVEIAOPMENT 
CHARGE 

Lcwordeve- 38. ( 1 )  Subject to the provisions of this Act, and thc rules undcr i t  and 
''prnenl with rhe previous sanc t ion  of lhe State Government, every p lanning 
charge. 

authority shall, by a notification published i n  the Official Gazette, levy a 
chnrge (hereinafter called the development charge) on the carrying out of any 
development or the inslitulion or change of use of land, for which permission 
is required under Chapter VI of this Act, in the whoIe or any part of the 
planning area, at rates specified in section 39 : 

Provided that the rates may be dif'tercnt for different parts of the 
planning ilren. 

(2) The charge shall be leviable on any persoi-t who undertakes or 
carries out such development and instilutes or changes any such use. 

(3) Notwithstanding anything containcd in sub-sections (1) and (21, 

no devefopn~eilt charge shall bc levied on developmenr, or inst i~ut ion of, or 

change of usc, of any  land vested i n  or undcr thc control or possession of the 

Central Government, the Statc Government 01. any local authority. 

(4) The Slate Government may, by rules, provide for t l~c  cxernption 
from the levy of development chi~tge of any development, or institution or 
change of any use of any land specifyed in the rules. 

Ralcs of tllc 39, The dcvclopment charge shall not exceed :- 
development 
charge. 



(a) for the ins t i tu~ion of use - 

(i)  for residence 

(ii) for industry 

(i i i) for commeince 

(b) for change of usc - 

(i) from agricultural to ihesidence 

(i i)  from agricul turd to industry 

(iv) from residence to industry 

(v) fro111 residence to commerce 

(vi) f r o n ~  induslry LO residence 

(vi i)  from industry to conlnlerce 

(c) COI. ca r ry ing  on of development 
by erection or re-erection of any 
building or works 

Rs.0.50 per Sq. metre, 

Rs. l .OO per Sq. metre, 

Ks.2.00 per Sq. mcrre. 

Rs.0.50 per Sq. metre, 

Rs. l .OO per Sq. metre, 

Rs.2.00 per Sq. metre, 

Rs.0.50 per Sq, metre, 

Rs. 1.50 per Sq. metre, 

Rs.0.50 per Sq, metre, 

Rs. 1.00 per Sq. merre. 

Rs. 0.10 per cubic 
metre of the content 
of such building or 
works. 

40. (1) Any pei-son who intends to carry out nny development or to Asscssmcni c ~ f  
institute 01- ch;lnge any use of any land for which permission under Chapter d c v d o ~ n l c ~ ~  
VII is ncccssary, whether he l ~ n s  applied Tur such perniissio~l or not, or who chargc. 

has comtnenced the carrying out of any such development or has carried o u ~  
such dcvclopment 01- institu~ed or changed any such use, shall apply to the 
p lanning  authority i n  [he manner prescribed for the assessment of 
develop~nent charge payable in respect thcrcof. 

(2 )  The planning authority shall, on such application being made, or 



if  no such application is made. after serving a notice on the person liable Tor . 
develop~llen t charge, determine whether or not, and i f  so, whai developnlenr 
charge is leviable in respecl of that devclopmcnt or use. 

(3) Thc Town Planning Officer, shall, alrer giving a reasonable 
opportunity of being heard to rhe person who has madc an applicaiion under 
sub-seclion ( I )  or who has becn scrvcd with a notice under sub-scction (2 ) ,  
make a report ro the planni~~g nuthol-ity. 

(4) Aftel- taking inlo consideration the aforesaid report the planning 
aulhority shall assess the iirnounr of development charge by an order pro- 
vided that - 

(a) where permission under Chapter VII has not been granled 
forcal~ying our [he said dcvelop~ncnt, the planning aurhor- 
i r y  rnay postpo~~c thc assessment nf thc dcvclopment charge ; 

(b) where the application relates LO the carrying out of any 
development, the planning authority may reiuse to assess 
the developrne~~t charge payable in respect thereof, unless 
i t  is satisfied thal rhe applicant has an in~eresl in rhe lilild 
suflicienr to enable him to carry out such development, or 
that rhc applicant is able to obtain such illrerest and that thc 
applicant will carry out the development within such 
period as the planning authori~y coilsiders appropriate ; 

(c) where Lhe applicalion relates to the instilution or change oP 
any use, Ihe planning authority may refuse to assess the 
amount of developn-tent chargc in respect thereof unless it 
is snlisiied thar [he use will bc instituted within such period 
as [he planning authority considcrs appropriate. 

( 5 )  Thc planning autl~ol-ity shall deliver or serve a copy of such order 
on thc applicant or thc pcrson liable for the development charge. 

( 6  Such order or assessment, subject to provisions of section 41 shall 
be final and shall not be questioned in any Court. 

Appeal 41. (1) If any person, liable for the development charge referred to in 
against section 40 is dissarisfied with thc order of assessment, he may, within such 
asscssrncn 1 .  timc and i n  such manncr i l s  may be prescribed, appeal to rhe Board. 



(2) On an appeal made to the Board undcr sub-section ( I )  Ihe Chief 
Town Planncr shall aftcr giving reasonable oppol-tunity of being hcard to 
such pcrson and the planning a11 thori ty concerned make a report to the Board. 

( 3 )  The Board may, after taking into consideration the aforesaid 
report. and if it  deems necessary, giving a reasonable opporrunity of being 
hcard to such person and the planning iiuthol-ity concerned, pass such ordcr 
as it deeins iit. 

42. ( 1)  If any dcvelopment of land is comrncnced or carried out or any Development 
use is instituted or changed without payment of the amount of rhe develop- charge Lu bc 
ment charge assessed under the provision of th is  Chapter, the amount of the "'""~" '" 

land and to bc 
development charge, shall subjecl to prior payment of the land rcvcnue, if 
any, bc a first charge upon the interest of the person so liable i n  the land on ,, ,,,,,, ,f 

which devclopmcnt has bcen commenced or carried out or the use has hecn land revenue. 

instituted or changcd and also i n  any othcr land i n  which such person has any 
interest. 

(2 )  Thc development charge shall be rccovcrable as arrears of land 
revcnue. 

CHAPTER IX 

FINANCE, ACCOUNTS AND AUDIT 

43. (1) Every planning authority shall havc and maintain its own Fund Fundsorthe 
to which shall be credited - Planning 

Aulhority. 

(a) all moneys received by t h e  planning authority from t h e  
Government by way of grants, loans, advances or otherwise ; 

(b) all dcvclop~nent charges or other charges or fees received 
by the planning authority undcr this Act or rules or regulations thereunder ; 

(c) all moneys reccivcd by the planning authority from any 
orher source. 

(2) The Fund shall be applied rowards meeting - 



(a) the expenditire incurred in che administration of this Act ; 

(b) the c o s ~  of acquisition of land i n  the planning area for 
purposcs of development ; 

(c) the espenditurc For any develop~~lent  of land in the 
pln~lning ar-c;i 111id 

(d) thc cxpcndirtire lor such ocher purposes as the State 
Government mily tliiqec t. 

(3) Every planning autllol-ity may keep i n  current account of the State 
Bank of India or any othcr bi~tlk approved by the State Government in this 
bchnlf such sun1 of tnollcy out of its i'i~nds as may be prescribed by [he rules 
and any moncy in exccss of the said sun1 shall be invested in such manner as 
may be approved by the State Governmenl. 

(4) Ttle State Goveinnmenr may makc such grants, advanccs and loilns 
~o i i ~ y  planning ai~tho~-ity as ir may decm ncccssar-y for loans and ndvnl~ccs 
~nnrle shall be on such terms ancl conditions as thc statc Govcrnmcnt may 
determine. 

Budget nf 44. Ellcry plan~~ing authority sl-tidl prepare in such form and a1 such time 
i"cP'anning cvc1.y ycar as may hc prcsct-ihed by [he rules. a budget i n  respeci or the 
Aull~c~rily. tinallcia1 ycal- ncxt ensuing, showing rhe es~imated I-eceipts and expendirure 

of thc planning autliol-ity and shall forward LO [he S m e  govern men^ and ttic 
Board such uumber of copies lhereof as may be prescribed by the rules. 

Accour'~s 4 .  ( I ) Every planning authorily shall maintain propcr accounts and other 
and autlil. rclcvant I-ccol-ds and prepare an annual statetncnt of accounts including Lhe 

b;~l;~nce sheet in such form as the Slate Govcrnmcnt Inay by rules prescribe. 

(2) Theaccoun~sofe~~erypla~~ningi~utl~oritysI~allbesubject~oaudir 
annually by the Accountant General of thc Spate and any expenditure incuinined 
by hirn in connection wilh S U C I I  audit shall be payable by the planning 
authority to Lhe Accountant General. 

(3) The Accountant General or any person appointed by him in 
connecrion wjlh the audit of accounts of the planning authority shall have the 
same right, privilagc and authority in connection with such audit as the 



Accountant Generill has in connenctiun with the Governrncnt accounts and 
in parricular shill1 havc  the right Lo demand the production of books, 
accounts, connected vouchers and ot hcr documents and papers and to 
inspcct the oificc of the planning authority. 

(4) The accounts 01' every planning authority as cert ilied by the 
Accountant General or any  other person appoinled by hi111 in [his bchalf 
together with ~ h c  audit report thereon shall be forwnrdcd iinnually to thc State 
Government and the Board. 

46. (1 1 The Board shall prepare for cvery year a report on its activities Annual 
during thal year and submil the report to the stale Government in such form rcporb. 

ancl on or beforc such day as may be prscribed by the n~les and the Govern- 
ment shall cause a copy of the report to be laid before the State Legislature. 

(2) Every planning zlurhoriry shall prepire for every year n reporr of 
its activities during thal year and submit the reporl to the State government 
; ~ n d  the Board i n  such iorm on or hcforc such date as lnay be prescribed by 
the ~~ules. 

47. (1) Every plnnning authoiniLy shall constitute for the benefit or its 13ension and 
whole time paid meinbcrs and 01 irs officcrs and olher employees, in such ~ r o v i d c n i  

manner and subject to such condirions as ttlay be prescribed by the rules, funds. 

such pension and provident funds as it may dcem fit. 

(2 )  Where any such pcnsion or provident fund has been constituted, 19 or 1925. 

rhe State governmenr may declarc dlat the provisions of the Provident Funds 
Acr, 1925, sh;lll i~pply to such fund as i t  were a Govcrnment Provident Fund. 

CHAPTER X 

SUPPLEMENTAL AND MISCELLANEOUS PROVISIONS 

48. ( I )  The Chiei Town Flannel- or Town Planning Officer of any  p,,,,, 
planning authority or any person nuthorised by the Board or any pIanning entry. 

authority in this behalf may enter into w upon any land or building with or 
without assistants or workmen for the purpose of- 



(a) vaking any enquiry, inspecrion, nleasurenlenl or survey or 
taki~~g levels of such land or building ; 

(6) selling our boundaries and intended lines of works ; 

(c) 111;1rking such levels, boundaries and lincs by placing marks 
~ I I I ~  ctltting ~renches ; 

(d) esn~ni~ling works under cons~ruclion and i~sccrrai ni ng thc 
caul-sc of scwcrs and drains ; 

(e) digsing or boring jnro ihe sub-soil, 

(F) ascertaining whcthcr any land is being or has bcen 
developed in contravention of any provision of this Act or 
rules ol- regulations thereunder ; 

(g) doing any orher acts necessary for [he cfficicnt adrninisrra- 
tion ol  [his Act : 

Provided that - 

(i) in the case of any building used as n dwclling house or 
up011 any enclosed park or garrleil attached to such a build- 
ing, no such enlry shaH be made (unless with thc conscnt of 

. . 
the occupier rhereoP) wilhout g1v111g such occupicr a t  lcast 
24 ~ O U I - s  notice i n  writing of the intention Lo enter ; 

( i i )  s ~ ~ f f j c i c ~ i t  opportunity shall in cvcry instance be given to 
enitble wolneli ( i f  any) to withdraw from such Inncl or 
hililtling : 

( i i i )  ~ I I I C  1~egi1~~dshaIl;11waysbe had, soTarasmay becompat- 
i tile will1 the exigencies of the purpose for which thc cntry 
i?; n~ilde,  lo rhe social and religious usagcs  of the occupants 
or [he land or building en~ersd. 

(2 )  The power oC thc Chief Town Planner or ihe Board under sub- 
section (1) shall extend to the  wholc of the Statc of  Tripura and the power o i  
any Town Plnrlning Office]- of any planning authority under sub-section ( I )  



shaIl exrend only to its pliinning area and such other area which the State 
Government may have direcled to be included i n  n devclopmc~~t plan. 

( 3 )  Any person who obstructs the entiny of a person empowered or 

authorised under [his sec~ion to enter illto or upon any land or building or 
rnolcsts such pcrson after such entry shall be punishable with impt-isonmcnt 
for a term which may cxtend to six months, ol- wilh Iine which ri~iiy exlend to 
one thousand ~.ullees, ot- with bnth. 

9 ( 1) All dacufncn ts including notices and orders rcquired by this Acl Service or 
or any lute or regulations made thereunder to be served upon iiny pcrson n~iiceseic.  

shall, save as otherwise providcd in this Acl or rule or regulation, deemed to 
be duly served - 

(;I) whct-c the document is to be served on a Covcrnmenl 
depiil-tmcnt, railway, local authority, sl:ituloty authority, 
company, corpol-ation, society or other body, i f  the docu- 
ment is addressed to thc hcad of rhe Governrnenldepart- 
mcnt, general manager of thc railway, secretary 01- 

principal officein or the luciil iulthori ty, statutory authority, 
company, corpora~ion, sociely or any other t~ody at its 
principal branch, local or registered office, as the casc may 
be, and is either- 

I (i) sentbyregisteredposttosuchofficc;or 
I 

( i  i )  dcl i vered at such oif~cc ; 

(b) where the person to be served is a partnership, if the 
rlocument is addressed to the partnership at its principal 
place of business, identirying i t  by the name or stylc 
under which its busi tlcss is carried on, and is ei~her - 

(i) sent by registered pos~, or 

(ii) delivered at thc said place of business ; 

(c) i n  any orher case, if the document is addressed to the person to 
I be ser . cr and - 
I 

li) is given or tendered to him, or 



( i i )  i f  such pcrsoil cannot be found, is affixcd on some 
conspicuous p;ithL of h is  last known plncc of rcsidcncc or 
business, or is g i v c ~ ~  or tendered to some adult inember of 
his filmily or is affixed on sonic conspicuous part or rhe 
Inntl ur building to ivhich i t  relittes, or 

( i i i )  is scnt by registered posl to that person. 

( 2 )  Ally documsnl which is requircd 01- authorised to be scriwl on 
[tie owncl- or occupier of any Ii~ucl or building Inny be addrcsscd "thc owner" 
or "thc occupier" . as thc case may bc, of ll'tal land 01. building (n;lming ur 
describing that land or building) withuut iurthcr uame or description, and 
s h;11 I be deemed to be duly served - 

(a) i f  [he documenr so addressed is sent or dclivered i n  
accordancc with clausc (c) of sub-sec~ion ( 1 )  ; or  

(b) i f  thc docunienl so addressed oiha copy thcrcof so atld~.esscd, 
is dclivered ro solnc person ordinarily residing on the land 
01- building. 

(3) Where n docun~chf is served on a partnership firm i n  accordance 
wit11 this section, the documcnt shall be dcenled to be served on cach partner. 

(4) For the pulposc of enabling any documenls to be scrved on (he 
ownel- of any properly, thc secreracy to thc Board or the planning it~1110l.i~y 01- 

any other officer aulhol-ised by 111e Board or the planning authority, in this 
behalf, may, by norice in writing 1.equi1-c the occupier ( i f  nuy] of llle property 
ro scatc the name and address of the owner thereof. 

( 5 )  Where t l ~  person on whom a docurner~t is to be scrved is a 
minor, the selnvice upon his guardian or iiny a d d  t mcm ber of his fa  mi ly sl~all 
be dccmed LO servicc upon rhe minor. 

(6) A servant is not rnembcr of the family within h e  meaning of this 
scction. 

Public nulicu 50. Every public notice given under this Act or rules or regulations 
'low Lo bc thereunder shal l  be in writing over Ihe signature of-the secretary to the Board 
madc or any planning authority or  such other officer who may be aurhoriesd in  chis 
known. 



behalfby the Board or any planning authority and shall be widely made known 
i n  the locality to be ni'l'ected thereby affixing copics thereof i n  conspicuous 
pc~blic placcs wirhin t l~c said locality, 01- by publishing the same by beat or 
drum or by udver~isemenl ill n 1oc;ll newspaper and by such other means 
which the secl-eeta1.y ro [he Board or rhe pl:iuning authorjly chinks f i t .  

5 1. Whcre nnv ~iotice, order or other documeni issued 01. n ~ a d c  under this Notices c k .  

Act 01- any ~ u I e  01- regululion made thereunder requires anylhing to be done lU1iY 
rcnsonahlc 

for the doing of which no r ime  is fixed iu this Act or ivulcs nr  I-egulations f",,, 

t11ereundc1- the notice, order 01. othcr document shall specify a reasonable 
time for doing the same. 

52, All perniissions, orclers, decisions, notices and odler documents uf the Autbcncication 
fir Orders and Bnnl-d iui~d any planning autl~ority shnll hc authenticated by ~ h c  signature of documcn(s af 

the secretary to t h e  Board or l t le  planning aurhority or such other orficer as 11lcU~ard and 
may be ;iulhosised by the Board. 01- the planning authority in this behnif. 'beplallning 

audiority. 
*1Mlcolprwrf 

53. A copy of any lheceip{, application, plan, notice, order, cntry i n  a of rccordsd 
the Board and rcgister, or othcr documetit in the po~session 01 [he Board or any  planning thLplanning 

;~uttioriiy, if duly ce!-ti ficd by the legal kee.per ttlzreoi, 01- other person a11l11~~ik~. 
aulhorised hy [he Board or the planning iiurl~ority in lhis behalf, shall bc 
~'eceivcd as prima hcie evidencc of the existence or the ef1rl-y or documer~t 
and shall t ~ e  admitted as evidcnce oT the 1natte1.s and transactions [herein 
recorded in every case where. and to the same extent as, the original entry of 
docu men[ wou lcl, i f  produced, have been admissible to prove such mallers. 

54. Nu chairmso, membcl or uffiicer 01- servant of the Board or any plan- ~ ~ ~ ~ ~ : ~ ? Y g  
ning au~hority shall in any 1cg;d plhoceeding to which the Board or planning ,f,fi,, ,,d 

authority is nor a party, be rcquired to produce any rcgister or documenl thc scrvanhortlle 
Btmrd and contents of ivhich  can be proved under the preceding section by a cerlificd I,lanning 

copy or to appciu zis a witness LO prove the matters and lransactions recorded Authority. 

therein, exccpt by an order or the Court made for special cause. 

55. ( 1 )  If the person con~mitting iln offence under this Act is a company, OlTcnccs by 
every person, who, at the iime the offence was cornmittcd was in charge of, co'"p"nim* 

and was responsible to, the company for the conduci of the business of the 
company, as weti as the company, shall be decmed lo be guilty of thc offence 
and shall be liable to be pinoceedcd against and punished accordingly : 

Provided that nothing conrained in this sub-seclion shnll render any 



such persoil liable to any punid~menl provided in this Acl, if he proves [hat 
Lhe oflence was cornini~~ed wi~hout his knowledge or lhal he exel-ciscd all 
due diligence LO prevenl [he com~nission of such ofeilce. 

(2) No~wi~hstanding anything conlained in sub-scction ( 1 )  whcre ;m 
offence under this Act has been commitred by a company and if i t  is proved 
rllnt the olTence has been commirred wjlh [he consent or conniv;incc of, or i s  
nttributablc to any ncglcct on rhc part of, any director., manager; secrelary or 
other orficel- of thc company, such director, manager, sccl-ctary or olher 
orficers shall be 1i;tble to be proceeded ngainsl i:nd punished accordingly. 

Explanation :- Foi- (lie pui-pose of this scc tion - 

(a) "company" means a body corporate and includcs a tirm or 
other ;lssocintion of individuiils ; itnd 

(b) "director" in relation to a firm ~neans a parlner in [he firm. 

l'enalry Lr 5 6  I F  IIIIY pel.so11- 
ubslructing 
contract or 
ur rcninving 
mark. (a) obslrucls, or rnolesls any person engaged or enlployed by 

the Board or any planning authori~y, or any person with 
whom [he Board or the planning au~horiry Ilas entered into 
a conrracl, in [he performance or execurion by such person 
of his duty 0;- of any  thing which he is en~powered or 
rcquil-cd to do u ~ ~ d e r  this Act, or 

(b) relnoves imy mark set up Por [he purpose o i  iildicating iuny 
level or dii-eclion necessary LO rhe execution of works 
aurhorised under this Acl. 

he shall bc punishable wit11 fine which ]nay extcnd to two hundred 
rupecwr with imprisonment for a term which may extend to two months. 

SancLian 57. N o  proseculion for any olience punishable under this Ac[ shall be - proscculion. 
instituted except with the previous sanction of the Board or Lhe planning 
authorily concerned or any officer authorised by rhe Board or thc planning 
authorily i n  this behalf. 

Com~osi l ion  58 ,  ( 1 )  The Board or as the case may be the planning authority conccrned 
or oKcncus 



or iiny person authorised by tlie Board or such planning alitll~rity by general 
or spccinl order i n  this behalf I I I : ~ ~ ,  either- berore or aftcr the institt~lion o f  thc 
prnccedi~lg, cornpound,auy offence made punishable by or undcr rli is Act. 

(3) W l~en nn offcncc has hccn coi~~poundcd,~he orrender. if in  
custody shiill be clischnrgcd znrl no I'urthrl- pl-occcclinzs shall be taken against 
him in  respcct of the offence compounded. 

9 .  N o  coiiint ii~Fcria- to that ofa  Judici;il Magistr-arc of the i i~~st  ctclss shall J u r i ~ ~ i ~ 1 i ~ ~ n  
or ctjurls. try ;in oirence punishahlc uncler chis Acl. 

60, h'otwiths~i~nrling anyrlling contained i n  sec t io~~ 39 of the Code of hlagislraic's 

Criminal Proue~l~rt.e, 1973, it shall be laivful for any court uT Judicial ~" 'vL" ' t~  
~rnprlsc 

Magistn~te of lhe first class to pass any senlence authoriscd by lliis Acl in ,,l,,,,d 
excess oC its powcl- undcr the said section. penalties 

3 ol' 1974. 

6 1 . All fines t-ealised in connection with prosecurion under this Act shall Finc ~v11ci-1 
renlised lo be 

bc paid to the pl;~nning aurhority cnnccrncd. paid to 
Plan-ning 
Authurily. 

62. Every ~ne~nbcr and every orricer ancl o~l~er-  employees or the Board atid i~lvn~hcrsand 

every plai~ning a~rltlori~y sbaI1 bc dcc~ticd to be ;I public scrv;~nt within [he urL"rsru b' 
public. 

nlcaning of seclion 3 1 ot' thc India11 Pclial Code. scrvanls. 

63. No suir, pr-osecu!ion or ohel- legal pl-occcding shall lie against auy Prutcc~ion or 
person for aiiythillg which is i n  good faith clotlc or inrenderl 10 bc done undcl- lakpn 

in gr~od Fiilh. 
his  Act orlrr1y rule or regulnlion macle ttie~-cunder. 

64. Save as okherwisc expressly provided i n  !/]is Act, cvcry order passed or 17jnali[y or 
direction issued by tllc Statc Gove~.nme~~r or lliz Board 01- order passed 01- ordcrs. 

notice issued by any planning ;lutl~ol-i~y unrler Lhis Act sllall be final and shall 
not be cluestionecl i n  any suit or other legal proceeding. 

65. (1) No act dor~c 01. proceecling rakcri undct- h i s  Act shall hc \'didation or 

r~uestioned 011 thcgr-ou~d 111ere1 y ~ r -  a c k  and 
proceedings. 

( 1 )  lhe exislence of any vacancy in,  or any dcfcct i n  the 
coilslilurion of thc Board or any planning autliot-ity ; 

(b) any pcrson having oei~setl 10 be n ~ncmber ; 



( c )  any person associiited i v i ~ h  [he Board or ilny pla~lning 
authority tinder scction 13 h;iving vo~ed in contl-nvention 
of the said section ; or 

(d) [he Failure to serve a noticc on any person, where no 
substantial injustice has resulted f1.0111 such Failure ; or 

(c) any omission, defect or irregularily nor affecring thc merits 
of thc case. 

( 2 )  Every meeting of rhc Board and any planning authority, (he 
minutes or the proceedings of which have becn duly sigr~ed as prescribed in 
sub-sectiotl (4) of scction 6 and sub-section (4) of section 12 shall be taken 
ro havc bccn duly convened and to bc free from all defecls and irregularity. 

Po~verto 66. ( 1 )  The Board may, by a resolution, direct that any powcr cxcrcis- 
delegaLe. able by i t  under this Act. rulzs or ~~egulations thereunder may also be 

exercised by any planning autl~ority, local aurhority, or any officer of the Board, 
or any oKficer of the State Governnlent with previous consent of the State 
Govern~ncn t, i n  such case and subject to such conditions, i l  any, as may bc 
speci ficd tl~zrein. 

(2 )  The Chief Town Planner may, by an ordcr in writing, delegare 
any power exercisable by him under this Act, rules or regulations to any 
olficer of the Board, any p1;inning authority or any local authority, in such 
cases and subject to such condirions, if any, as may be specified therein. 

(3) Any planning author@ may, by a resolulion, direct that any power 
cxrcisable by i t  under lhis Act, rulcs or regulalions thereunder cxccpt [he 
powel- to prepare any developrllcnt plan or ro make regulations, mily irlso be 
exercised by rr local authority, or any oilicer of the planning ;~uthokty or any 
officer of (he State Covcrnment wirh lhe prcvious consent of the Srate 
Gove~,nn~enr, as may bc mentioned therein, i n  such cases i ~ n d  subject to such 
condi~ions, if any, as may be specified therein. 

(4) Thc Town Planning Officer of any planning authority may, by an 
older in writing, delegate any power exercis;ible by him under this Act, rules 
or regulations ro any officer of the planning 2~utho1-ity or local authority 
concerncd, in such cases and subject to such conditions. if any, as may be 
spccificd therein. 



67. (1) Thc Boi~rd and every planning authority shall carry o u ~  such Conirol 

directions as may be issued from time to time by the State Government Tor lhe 'IaLe 
Governmenl. thc cfficicnt administration of  this Acr and cvc~y planning clu thori ty shall 

carty out  also such directions as ]nay bc issued Crom time to time by ttie 
Board for the pu 'p~sc .  

(2 )  1l in,  or i n  connection with, the exercise of its powers and Returns and 

discharge or irs functions by any planning ;~uthori[y undcr this Act, i ~ l y  inforrnatinn. 
dispute arises be twcen the planning au thol-i~y, the local authority, the Board 
and thc Statc Government, the decision of [he Stare Government on such 
disputes shall be linal. 

68. 1 The Board and cvery p l i~nn i t~g  authol.ily shall furnish to the Statc En'ect or llre 

Government such reports, returns and other information as the State l"'vs. 

Govcrn~nent may Prom time LO time require. 

(2) Evcry planning authority shall filinnish LO thc Board such reprts, 
relurns and othcr information as Lhe Board may irom time to time require. 

69. ( 1 )  Save as iiforesaid, rhe provisions of this Act and the rules and 
rcguiations made thereunder shall have effect notwithstanding anything 
inconsistent rherewi~h conarined i n  any othcr law. 

(2 )  Notwithstanding any thing contilined in any such other law - 

(a) when pertnission for development in respect of any land 
has bccn obtained under this Act, such dcvelopinent shall  
not bc dccmcd to be unli~wfully undertaken or carried out 
by rcason only of the fact that permission, approval or 
sanction rcquircd under such okher law for such develop- 
n ~ c n t  has not been obtainetl ; this shall not however, be 
constructed as exenlption LO permission being obtained as 
required under such other laws and of payment of such 
fees and charges as may bc prescribed by these law ; 

(b) when permission for such development has not bccn 
obtained under this Act, such development shall not bc 
deemed to be lawfully undertaken or carried out by reason 
only of the fact that permission, approval or sanction 
required undcr such other law lor such developmenr has 
bcctl obtilined. 



Powerlo 70. ( I )  The Statc Government may. by ~lolification in  he Ofricjnl 
"lake ru'cs. G i i z e ~ ~ e ,  make r.ulcs to carry oul 111c purposes o I' [his Act. 

( 2 )  It1 piir~icular 2nd ivitl~ou t 111-c.judice 10 [he gcncrality of (he 
Fo1-cgoin3 power, such rules ]]lay provide Tor all 01- any nf rhc following 
matters, ~liunely - 

( I )  the func t io~ l  iinrl po\iicrs of h e  Board and planning 
authol-itics : 

(b) the lem orofficc and conditions of service of the chairman 
;und n~ernbcr of the Bonrcl and the planning nurlloriries ; 

(c) thc qualification and disqiinlificn~ion for being cllosen as 
arid for being ~ncmbers  or  the Board or thc planning 
aul hori ties : 

(d) [he timc and place of holding and rhe procedure to bc 
follo~vcd in mee~ing of thc Boilrd ; 

( e )  [he r~tnclion and powers, clutics of thc Chief Town Plun~icr. 
h e  1t.1-ru of his iund condition of his service ; 

(f) the Iilanner of nominatiou of r-epresentativcs of  local 
authorities under clausc (c) of sub-section (3) of scctiou 9 ; 

(g) the mannet i n  whicll and [he purposes for which any 
planning authority may associate with ilself any person 
under secr io11 13 ; 

(h)  thc control ;ind restriction i n  relalion lo the appointment or 
officers ;ind other e~nployees of the Board and thc planning 
author-hies ; 

( i  the time within which the S~ate Governmcnt is to clirecl 
modiricalions i n  ot- to give irs consent for publicnlion of 
notice of PI-cpnrution of, and approval to, any developn~enr 
plan ; 

(j) the for111 and con tcn t of the ou t l i~~e  dcvclopment plan ;und 



thc cntn11lehensive developmerlt plan and t11c ptoccdurc to 
he followed in connection wi tli thc pl-cpnration, submis- 
sion and approval of such plans and  he io1.m and Lhe 
manner of publication of ,  the notice relating to such plan : 

thc pcr-iodical a~ncnd~ncn t of development plans, rhe 
pcriod on thc cxpil-ation of which such and amend~nei~r 
]may be [ilken up, procedure to be CoIlowed in making such 
aillendmenl ; 

thc form i n  which any application for pernlission for 
development shall be made, lhe particulars Lo be fur~lished 
in such applicalion and (locuments and plans which shall 
acconlpany such application ; 

the Corm or regis tr4;~tion of application and [he parliculars 
lo be conntined in sucll regisler ; 

thc Inanncr of filing, and thc fces to be paid ful; and the 
pl-ocedure lo be fullo\ved in, appeiils ; 

rhe mantlein in which an acquisirion notice is to be served 
and claim for cotnpensalion is to bc niadc, thc timc ivitliin 
which such claim is to be nladc and the pl-ocedure to bc 
fnl lowcd for asscssmcn t of cnmpensalion ; 

procedurz for [he levy of developi~lent charges and exemp- 
lion From i~-o11 iuny developmenr 01. ins~irution or change of 
any use o i  any larlrl ; 

thc lnallncr in which application of the assessment of 
dcvclop~nc:~t clia~gc is to bc rnadc ; 

[he sum of money that may be kept in ciir~~ent account ; 

the form or the budger of 111e planning authorities, h e  dare 
on 01. before \ilhich i l  shall be prepared, thc manner of 
prepa~~ing i ~ .  [he numbe~. of copies that havc to bc sent to 
thc Boai-d and thc Statc Govcrnmcnt ; 



(t) the form of the annual sratemenl or accounts and balance 
sheel ; 

(u) the f w ~ n  uf h e  annual rcport of the Boiud and the rlale on 
or before which i t  shall be submilred to the State 
Governmc~~t ; 

(w) the manner and thc co~lstitutio~l of providen~ funds foin the 
whole rime paid members and orficers and olher employ- 
ees of the pla~lning authoriries anrl the conditions subject 
to which such funds may be constituted : 

(x) the documents of which copies miiy be grrintcd, thc fces for 
such copies ; 

(y) any otl~er matter which has to be ar may bc prescribcd by 
rules. 

(3) Every rule made under this Act sliall be laid as soot1 as [nay be 
after i t  is made belore lhe Assembly while i t  is in session for zl total period of 
not less than fourteen days which may be comprised in one sessior~ or in two 
or more successive sessions and if, before the expiry of [he session in which 
ir is so laid or thc scssions aforesaid the Assembly makes any modifica~ion 
in the rulc or decides that the rule shall nor be madc, t,hc rulc shall thcrcaftel- 
havc effect a t ~ l y  in such mudified form or bc of no effect, as the case may 
bc; so, however, that any such modification or annulment shall be without 
prejudice to the validity of anything previously done under that rule. 

Porvur to 7 1. Any planning uuthariry may, with the previous approval of the Stale 
n~akc 
rcghlations. Governrnenr, make regulations consistent with this Act and the rules rhere- 

under, LO carry our the purposes of this Act, and without prejudice Lo the 
generilliry of this power such regulations rnay provide for - 

(a) the time and place of holding and proccdurc ro be followed 
in meeting of the planning authority and thc number of 
members necessary to form a quorum therein ; 

(b) the powers and duties of the officers and employees of thc 
planning authority ; 



(c) the salaries, i~llu\i~ances and couditions or service of thc 
ofiicers ancl en~ployccs of the planning authority ; 

(d) the tcrrns and conditirlns for the continuance o1 use of any 
land usecl olhercvise than i n conrormiry with dcvclopment 
plan ; 

(e) any other matter which has 10 bc or may be prescribed by 
regu lalions. 

72. ( I )  Whcrc tllc State govern men^ is s;ltisfied that purposes fur which Dissolulion 
any planning autl~nrity was established under this Aci hi~ve been substan- ol' Planning 

Authorities. 
tially achieved so 21s to render Lhe coniinucd cxistcr~ce ol' the plarining 
authority in [he opinion of the State Govcrnnleut unnecessary, rhe Stare 
Governmen1 may, by notification in the Officiiil Gazette, dcclarc that thc 
planning authority shall be dissolved will1 effec~ Crclm such date as may be 
specified in thc notification ; and the p1;lnning authority shall be deemed to 
be dissolved accordingly. 

(2) From the said da tc - 

(;I) ;ill proper~ies, iilnds and dues which are vested in o r  
reidisable by the planning authority shall vest in, 01- be 
realisable by the Slate Government ; 

(b) all liabilities which are enforceable against Ihe planning 
authority shalI be enforceable againsr the State 
Gavern~nent ; and 

(c) for the purposc of rcalising properties, funds and dues 
refirrcd to in clause (a), the func~ions of the planning 
authority shall be discharged by the State Government. 

73. Nothing in this acl shall apply ro operational constructions (including Savings. 

~naintenance, developn~ent and new construction) by or on behalf of a 
Dcpartmcnt of the Central Government. 

Explanation- In lhis section, the words "operational constructions" shall 
mean such construction as may be prescribed in the rules by the state 
Government. 
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